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MR. SPEAKER: We will take up the
time available now and additional time

may be taken up at beginning of the next
session.

SHRI RAJ BAHADUR: Yes, Sir.
ot oA aTewrE (L)
qar A& e =g | - - - (STEEuE).
weay waed, fag o 7 g R qEei
TR Tgq waER fFg § | S a=r gar
WA T 97 ag Saat fZar Smar ar
M A N a7 fefa g ... (Eaw)..

T 9T WH AW AU ... (FEuw)..
g fE o ==t &1 awy I/ @R

SHRI R. D. BHANDARE (Bombay-Ceni-
ral): I quite appreciate the sentiments of
the members so far as the report of the
Commissioner for  Scheduled Castes and
Scheduled Tribes is concerned. Thier minds
are exercised very much.

Therefore, my suggestion and prayer is
that instead of discussing this report in a
mutilated form for some hours today and
then in the next session, 1 would make a
suggestion and a strong plea to thc mem-
bers and to the House that it should be
taken up in the first week of the next scs-
sion so that we can do justice to the cause
for which some provision is madz in the
Constitution in spite of us, in spitec of the
world and in spite of ¢he dominant com-
munity. Therefore, let it be taken up in
the first week of the next session so that
justice. would be done to this. This is my
concrete suggestion,

SHRI R. S. PANDFEY (Rajanandgaon): 1
represent  the Scheduled  Castes and Sche-

duled ‘Tribes. So, I consider myself half
Scheduled Caste.

MR. SPEAKER: He is not a Scheduled
Caste or Tribe hismelf,

SHRI R. D. BHANDARF: 1t is not a
question of one being a Scheduled Caste or
Tribe. Tt is a question affecting one-fifth of
the population of this country. Tt is not a
question af half Scheduled CGaste or nat.

SHRU RAJ BAHADUR:
conscinis of the facr thar
the Seheduled Castes ot
much  exercised  over  thiy

We are fully
our friemds of
Tribes wre very
and thev wam
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an carly discussion. But, at the same time,
hon. Members also know the exigencies of
circumstances in which the business of the
House had to be fixed. So, we would cer-
tainly like to consider very scriously the
suggestion made by the hon. Member, Shri
Bhandare. But may 1 ask you for somc
time so that we may get together and de-

cide... (interruptions). If you want (0
decide it here and now, then there is no

business for the House after énc hour or
SO . .. (interruptions).
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MR. SPEAKER: If all of you stand up
and spcak what can I do? Neither do you
listen to other hon. Member nor would
vou allow mec to listen ¢o them. This is

not the way of keeping the dignity. of the
House. ’

Now the hon. Minister wants some time
for considering this matter. In the mean-
while, we will proceed with the next busi-
ness. I think the next two Bills will be
disposcd of in half an hour or onc hour,
because we had allotted the whole day for
the discussion of the Report of the Com-
missioner for Scheduled  Castes and  Sche-

duled Tribes.
12.10 hrs.

DELHI SCHOOL FDUCATION

BILL*
THE MINISTER  OF EDUCATION,
SOCIAL  WELFARE AND CULTURE

(PROF. S. NURUIL HASAN): Sir, I heg
to move for lcave to introduce a Bill to
provide for betier organisation and  de-
velopment of  school  education  in  the
Union territory of Delhi and for matters
connected therewith or incidental thereto.

MR. SPFAKER: The question is:

“That leave be granted to introduce a
Bill to provide for better organi-
sation and development of school
cducation in the Union territory of
Dclhi and for matters connected
therewith or incidental thereto.”’

The motion was adopted.

PROF. S. NURUIL HASAN: I introduce
the Bill.

Since the last day of the meeting of the
Rajva Sabha is day after tomorrow, with
vour permission. T bheg ro move:

“That the Bill to provide for better
oyganisation and development of
school cducation in the Union terri-
tory of Delhi and for matters con-
nectedd  therewith or incidental
thereto, be veferred to a Joint

*Published in Gazette of Indin  Exira

omdinary: Part 11, Section 2, dated 2.9.72.
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Committee of the Houses consist-
ing of 45 members, 30 from this
House, namely:—

Shri D. P. Yadav, Shri P. Ven-
katasubbaih, Shri P. V. Red-
dv, Shri Kamala Prasad, Shri
Jagdish  Narain Mandal, Shri
Amarsinh Chaudhari, Shri
R. G. Tiwari, Shri Krishnarao
Patil, Shri E. V. Vikhe Patil,
Shri K. K. Shetty, Shri Pra-
bodh Chandra, Shri Amarnath
Vidyalankar, Shri Chandra
Bhal Mani Tewari, Shri Jagdish
Chandra Dixit, Dr. Govind
Das Richhariya, Shri Sudhakar
Pandey, Shrimati Maya Ray,
Shrimati Subhadra Joshi,
Chaudhry Dalip Singh, Shri-
mati  Mukul " Banerji, Shri
H. K. L. Bhagat, Shri T.
Sohan ILal, Shri Jagadish Bhat-
tacharyya, Shri C. K. Chan-
drappan, Shri E. R. Krishnan,
Shri Virendra Agarwala, Shri
Prasanabhai Mchita, Shri R. R.
Singh  Deco, Shri Frank An-
thony. Shri Samar Guha. and
15 members  from Rajva
Sabha;

that in order (o constitute a sitting of
the Joint Committee, the quorum
shall be onc-third of the total
number of members of the Joint

Committee;

that the Committee shall make a re-
port to this House by the first day
of the next session:

that in other vespects the  Rules  of
Procedure of this House rclating
to Parliamentary Committees shall
apply with  such  variations and
modifications as the Speaker mayv
make; and

that this House do rccommend to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate  to this House the
names of 15 members to be ap-
pointed by Rajva Sabha to the
Joint Committee.”

MR. SPEAKER: The Motion for reference
of the Bill to the Joint Committee is be-
Tore the House.

SHRT SEZHIYAN. (Kumbakonam): [
not want the government to take it for
granted that whenever  they  propose  to
refer a Bill to a Select Committee or Joint
Commitree they can avoid any  discussion
in this House TFirst of all, thev should not
tev o intraduce a0 Bl ar the fag end of
the session and  then plead want of timg

de
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for avoiding a discussion. I appreciate the
sentiment of referring it to a Joint Com-
mittee, unlike in the case of the Bills re-
lating to Aligarh University and Decthi Uni-
versity, where also much  Dbenefit would
have been derived if they were referred to
Sclect Committees. So, while welcoming the
move for reference to a Joint Committee, I
do not want this reference without discus-
sion to be trecated as a precedent. Because,
once a Bill comes out of a Joint or Select
Committee it is rigid and concretec and it
is difficult to make suggestions. Further,
the Joint Committee has also to function
without knowing the mind of the House.
Therefore, I strongly deprecate the practice
of referring Bills to the Select Committee
without any discussion here. This should
not be treated as a precedent.

30

SHRI SAMAR GUHA (Contai): Regard-
ing the rcference of this Bill to a Joint
Commitice I want'to remind you that al-
most a similar Bill was introduced in this
House, when the hon. Shri Chagla was the
Fducation Minister, which was referred to
a Joint Committec. That Committce sought
the opinion of the teachers in different
schools and after much deliberation ex-
pressed its view. The whole report of that
Joint Committee is with the Government.
So, I do not know why this Bill should be
sent to the Joint Committece again. It ap-
pears as if the Government want to delav
the matter at a time when thousands of
teachers arc holding dcmonstrations after
having a scven-day hunger strike by some
of them. That was an almost identical Bill
and so I do not understand the neccssily
of rcferring this Bill to a Joint Committee
unless it is to delay matters. That is the
impression  getting into the minds of the
tecachers also and that is why they are mak-
ing representation after representation that
this Bill should be passed as quickly as
possible. When  a Joint  Committee  has
carlicr considered it. what is the necessity
of sending it again to another Joint Com-
mittee? Therefore, T would suggest  that
instcad of rcferring it to a Joint Committce,
it should be taken into consideration and
passed by this House as carly as it can.

SHRI H. N. MUKERJEE (Calcutta-
North-Fast): If vou would permit, Sir, T
would like to stress what Mr. Sezhivan has
said that the Government appcars to take
the House for granted. I can’t understand
how mv hon. friend, Prof. Fasan, asked
this TTouse to vefer the  Bill to a Joint
Committee the principles of which he does
not explain before the House. We do not
quite know  what Govermmnent has actually
proposed by formulating certain pr:npn~-ul~;
a< a means of tentative legislation. We have
no explanation of that sort af n thiug. A
pumber of han. Membera of this Houw
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are inveigled into the Joint Committec and

because they are inveigled into the picture,
he thinks, the things will pass muster.

There is another matter also. When a
similar attempt was made, I had pointed
out that any reference to a Bill having to
pass through the trials and tribulations of
the other House is entirely inappropriate,
particularly, as a plea for hustling or doing
something clse 10 a piece  of legislation.
What is going to happen or not to happen
in the other House is not to be referred in
a manner in which it is often referred to
in this House. Because they have been able
to do something in the other House and,
therefore. this House must be hustled in
accepting the principle of the Bill is en-
tivelv inappropriate. T think, vou should
uphold the point raised by my hon. friend.
Shri Sezhivan.

s waTo Ao AF (TN
qerq S, A NEvre wAAg wfr ot
aferare frar & 3= A § e frr FoAw
2\ IdzFwA gAQ AW qA ATF QT
v fane f5 s wfafy v w7 f7ar 5a,
&eqd A5 W ARAT A FA | FH AR
F(ATE, T A A(13, TS TAT AE T
T A FeI-gA wedy 3T F A A A&
faamgm g R ar g1 arg & A
N 7w faa & a7 g5 W 78 w71 5
|MAFMATGTT A& | FTC THA7E Y
qq7 qg0 AFA AGT AT T fFavad wavi
# At agt waAT wE &Y FEA | A W Hy
T 9T TF A0 ifgq | w7 F F7 q4AY
I # waF faam Few & FimA @A
Frfgd | oF T A JFAR FAT § G40
BF T &, T AT T/ 4T WS B OF
amdr arfga

SHRI R. V. SWAMINATHAN (Madu-
1Y B oappears (o be strange the way in
which the Government Bills are introdue-
ed inthe House  According to parliamen-
tary pradiice. the Minister comes  forward
with the Bill and  explains the provisions
of the Bilt 1o get it passed afier which fol-
Jows o distussion on it. Tn the course of
the decusdion, the Mewbers gy make
peints oF daike ohjections o regard o cer-
win proveaons of the Bl and the Minis

wer, considering  all the  suggestions from
the Membere, i he agrees with the Membher,
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comes with the proposal to refer the Bill to

the Select Commitice. How can the Minis-
ter straightway ask the House to rtefer the
Bill to the Joint Committee without any
discussion.  Without knowing the implica-
tions how could we agree? About 30 Lo 45
Members will be in the Select Committee.
There arc¢ other Members also who would
like to give their views about the Bill
Thev may not have a chance -to express
their views in the Joint Committee. Before
sending the Bill to the Joint Committee,
it should be discussed and the points made
bv the Members should be considered by
the Joint Committee. Therefore, there must
he a full-dress discussion before the Bill is
referred to a Select Committee. This s
the parliamentary practice that I know of.
OFf course, I may be a new Member to this
Parliament. But T have been in the l.egis-
lative Assembly and have experience of
more than 25 years. This is the practice in
small legistatures also. This is my humble
submission.

MR. SPFAKER: When you comc to me
for lcave. vou think, it is just an ordinary
matter. You know how difficult it is. Now.
vou have to cxplain the position to Mem-
bers and satisfy them.

DR. KAILAS (Bombay South): Sir, 1 am
not opposing the reference of the Bil} o
the Joint Committce. I only submit thay
there should be a full-fledged  discussion
When T heard the names of the Mcmber;
who have heen sclected to work on the
Joint Committee. T say. there are so many
other Members who are educationists ang
who are not in the Joint Committee and
their suggestions would not be available to
the Joint Committee.

MR. SPEAKER: Are you objecting to the
principle or to the names of the Members?

DR. KAII.AS: T am not objecting to the
names also. 1 am saving that this Bill
should be discussed in the House and then
the Minister may propose that the Bill may
be referved to the Joint Committec. There
should be a discussion on the Bill.

MR. SPFAKER: This being the fag-end

of the session. that was the onlv advisable
thing that he could da.

Now. T would like Mr. Yadav to ex-
plain to Mewmbers and  <atisfv them. He
thinks it is an casy thing for the Speaker to
allow i1, T leave it 10 him to satisfy the

Members. Te thinks it ic just an ordinary
thing. -

You must undestand what - a difficult
task @1 is. T owould request Prof. Nurul
Hasan (o give a veplv over the principle.
what s contained in the Rill, so that the
wembers may have an

: idea of  the
which vou are yelening

/il
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PROF. §. NURUL HASAN: Very
Sir.

SHRI K. S. CHAVDA (Patna) : I want
to move an amendment regarding the list
of members of Sclect Committee.

MR. SPEAKER: Let him first-explain.

SHRI K. NARAYANA RAO (Bobilli):
By this, thc members are denied the op-
portunity of moving alternative  motions
like circulation for cliciting public opinion
and so on.

PROF. 5. NURUL HASAN: This Bill,
as my hon. f{riend, Shri Samar Guha, has
pointed out, has been before the  House
carlier. The Joint Select Committee went
into it and made reports. Then it went (o
the Mctropolitan Council and they made
certain suggestions. In the light of those
suggestions, after reconsideration, we  felt
that teachers were making certain demands;
some other changes were made and it was
telt that, since it was a new picce ol ¢en-

well,

actment, it wonld be better if  a Joint
Sclect Committee of the House were  to
give its full consideration-—because  some

material changes have been made since the
last time. The Selecct Committee can
sider all aspects; it can interview such per-
sons as it likes because it is going to affect
the lives of not only young students but also
our tecachers and, to some extent, of the
cducationists who have been making at-
tempts o establish educational institutions.
Then there was also the problem of the
rights which have been guaranteed under
article 30, clause 1, of the Constitution re-
garding religious and linguistic minoritics.
Therefore, it is only fit and proper that
this matter is considered again by a Joint
Select Committec.

Now I would like to give to the hon.
House a very brief account of the main
features of this Bill. This Bill sceks to con-
trol, as I have stated in the Objects and
Reasons., the private institutions  which
have been divided into  two  categorices,
namely. the recognised institutions, and the
rccognised and aided  institutions.  The
Delhi education code does exercise control
over those institutions which are aided but
at the present moment theve is no  law
which cmpowers the Government to regu-
late the functioning of unaided but ae-
cognised  schools. Therefore, the power s
sought to be given by this Bill to ensaine
that the standards are maintained, the mini-
mum  quatlifications of teachers are main
tained, the minimum financial - guarantee
is maimained, that in the case of aided
schouls QU is possible o ke over the ad
winistration when there is mismimagem:nt
oveepr in the Goe of minority institutions,
About the pouwer of aecognition - there is
abo sinuln vy the power of de recognition
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which it implies—certain principes have

been laid down, objective principes, for
recognising. There is a provision for appeal
to the rclevant bodies. Above all, it sceks
to ensure that uniformity in terms and con-
ditions of scrvice of teachers will be main-
tained. A Tribunal has Dbeen provided
whereby teachers against whom action has
been taken in certain cases will be able to
go the Tribunal and make an appeal be-
tore he Tribunal.

This is broadly the framework of this
Bill. But, quite obviously, there would be
comments and since it refers only to the
Union Territory of Delhi it would be
possible for the Joint Sclect Committce to
mvite as witnesses those who may wish to
offer comments so that the Joint Sclect
Commiittcc may go into the whole scheme
of this Bill and may I add, and I have no
doubt, as I have repeatedly stated on
carlicr occasions, that in educational mat-
ters, there is nothing which is final and an
improvement is always possible. 1 would
only submit that whenever any new Bill is
brought and 1 am trying to distinguish it
from an amending Bill, when any new Bill
is brought. it is only fit and proper that
it should be fully considered by the Joint
Sclect Committee of the two Houses and
obviously, under the normal Rules of Busi-
ness, cven after the report comes, there
will be full discussion and no Member is
going to be debarred from making amend-
ments or proposing amendments  to  the
specific clauses. But, it is necessary that we
try to save time. 1 have ventured to take
this liberty with the House and T would
beg of the House to agree o its reference
to the Joint Select Committec as this will
save the time so that carly in  the next
session this Bill with such changes as may
be proposed cither in the Select Commit-
tee or in the two Houses, can become law
before the end of the next session of Par-
liament.

I accept the amendment nmoved by my
fricnd--substituting the name of Shri Pra-
sannabhai Mchta by Shri Satyendra Nara-
yan Sinha under serial No. 27.

MR SPFAKER: The question is:

“That the Bill to provide for heter
organisation and  development  of
school education in the Union ter-
vitoonv of Dclhi and  for  matters
connected  therewith  or incidental
theveto, be referted 1o a  Joini
Committee ol the Houoses  consist-
ing of 45 members, 30 from  this
House, namely:

Shri Do P Yadav, Shri P. Venkata-
subbaial, Shri P. V. Reddy.
Shii Kamla Prasad, Shri Jag-
dish  Navain  Mandal,  Shii
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Amarsinh Chaudhari, Shri
R. G. Tiwari, Shri Krishna-
rao Patil, Shri E. V. Vikhc
Patil, Shri K. K. Shetty, Shri
Prabodh Chandra, Shri Amar-
nath Vidyalankar, Shri Chan-

dra Bhal Mani ‘Tewari, Shri
Jagdish Chandra Dixit, Dr.
Govind Das Richhariya, Shri
Sudhakar Pandey, Shrimati

Maya Ray, Shrimati Subhadra
Josh?, Chaudhry Dalip Singh,
Shrimati Mukul Banerji, Shri

H. K. L. Bhagat, Shri T.
Sohan  Lal, Shri Jagadish
Bhattacharyya, Shri GC. K.
Chandrappan, Shri E. R.

Krishnan, Shri Virendra Agar-
wala, Shri Satyendra Naravan
Sinha, Shri R. R. Singh Dco,
Shri  Frank Anthony, Shri
Samar Guha,

and 15 members from Rajya Sabha;

that in order to constitute a sitting of
the Joint Committce, the quorum
shall be one-third  of the total
number of members of the Joint
Committec;

that the Committce shall make a re-
port to this House by the first day
of the next session;

that in other respects the Rules of
Procedure of this House 1clating
to Parliamentary Committees shall
apply with  such variations and
modifications as the Speaker  may
make; and

that this House do  recommend o
Rajva Sabha that Rajya Sabha do
join the said Joint Committee and

communicate  to  this Howse the
names of 15 members o be  ap-
pointed by Rajya  Sabha 1o the
Juint Committee.”’
The motion was adopted.

12.26 hos,

FORMER SECRF FARY OF SLALE SER-

VICE  OFFICERS (CONDITIONS OF

SERVICE) BILL. contd.

MR, SPEAKER @ Mr. Daga to continue.

shamss o (7T woae "gRy,
# & wg v 47 31% gfawim deime
fatia & wms wifzem 314 T owAg
wTH guy uE AT i gy o

CAE S ot the Conntantion g

tees tn 'I(‘l-llll'- who were .I’ll)ﬂllll"('

by the Scaetiny of State o Seeres

tary of State v Coundil 1o @ civil
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service of the Crown in India and
who continued to serve after the
commencement of the Constitution
under the Government of India or
of a State the same conditions of
service as vespects remuncration,
lecave and pension and the same
rights as respects disciplinary mat-
ters or rights as similar thereto as
changed circumstances may permit,
as such persons were entitled to
immediately such commencement.
The concept of a class of officers
with immutable conditions of scr-
vicc is incompatible with the
changed social order.”

Tg WYE wewwRd MT qwew @
S HGF Hasae fHar, M F mizwa
314 F1 %A fFaT1 | SO IR UT T F
TR 92 & Hraea 9u fal H qdqarar
fF mEo oo ugo @EHST FT A
T@AT o7 Zafad Gar sgagr< FAl S&§q
qi | § 7 9 Fg71 =y % A8 S qraeT
F gaTH AVEI I At €0 § M waw
Fde & sfa 7aF af § | dfeq wawe
M A3E A I GHY H( T ATSe  Hio
udo wifFad ¥ faq =g #ar ar fr .

Of onc thing I am quite sure that no new
order can be built up in India so long as
the spirit of the 1CS  pervades cur “ad-
ministration and our public services. ‘That
spirit of authoritarianism is the allv of im-
perialism and it cannot co-exist with free-
dom. Tt will cither succeed in  crushing
freedom or will be swept away itself. Only
with one tvpe of State it is likely to fit in.
and that is the Fascist type. Thaerefove, it
scems to me quite essential, that the 1CS
and similar services must  disappear  com-
pletely as such, before we can stare real
work on a new order.

dfFa 1972 & 5T T A7 97 qF FHg
nrp e qAr AUFH  (FAr &7 ve)
fagas aw AT 39 § w9 7 1 @
ofradw 48 & & 1 waardi & 9 gw
fa®.ar 38 & oar wiqw gaT e A sm w
A%y AT A ug § WY @A AL FF
TEY WT TAC E 1 0T TS #y feodfdy
w1 w47 7@ § 7 3w a0 fane gfraeg



